97 Written Answers

gqafes wrAEl q@ ST W] ey,
g fadt weed G S qord,
Tewdt W famaz aar @ ¥ ¢ afq-
fafei, Twifes sREat g Wk
At ¥ fraed ¥ fag s ey afa-
o gfew & #1 wa e r ?

ety wrerg ¥ e weof (st fren-
o gw) ¢ s # Sfefed goafes
aTaet qur weg Ot & fawew & fag
gfere aw &1 wr frfewa fewa s &
Y arar ST € ¥ vy fafiy g
= frge gfee &= grar o oy & e
afx wraeEs @ @t o gfrw i quer
g &9 T TGN GAET FT ATAATATRL
& waar< far arar ¢

Indian National Scientific Documentation
Ceantre

3564. SHRI RABI RAY : Will the
Minister of EDUCATION be pleased to
state :

(a) whether it is a fact that the
IN.S.DO.C. (Indian National Scientific
Documentation Centre) has extended an
agreement with National Scientific founda-
tion of America to supply ft scientific and
other material; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCAEION
(DR. TRIGUNA SEN) : (a) The contract
with National Science Foundution was
extended upto 31st December, 1969 by
Indian National Scientific Documentation
Centre, New Delhi on 20th June, 1967.

(b) The detalls of the contract are as
(1) Translating into Eonglish and
printing in English open scientific
literature published in foreign
languages sent by the National
Science Foundation;

Compllation and publication of an
annotated quarterly bibllography of
Indian educational material from
open literature in the form of
books aad  perjodical and news-

2)
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paper articles currently publllhed
in India;

The Natlonal Science Foundation
will pay Insdoc Rs. 80/- per
each page of text which is transla.
ted, edited and printed up to 500
copies and delivered to the Foun-
datlon.  This rate covers tbe
entire cost including the salaries
and allowances of staflf and the
expenditure relating ta printed.
materials, paper, postage, accom-
modation, etc;

(4) The National Science Foundation
will pay Rs. 20,545/— for 30
mimeographed copies of each
issue of the Indian Educational
Material (an annotated quarterly
bibllography) supplied to them;
and

(5) The National Science Foundation
has made a provision of Rs.
13,94,672/—- for project up to 3ist
December, 1969,

(3)

Inland Water Transport Services in Assam
356S. SHRI D. N. PATODIA :

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI R. BARUA

SHRI B. K. DAS
CHOWDHURY 1

Will the Minister of TRANSPORT &
SHIPPING be pleased to state :

(a) whether it is & fact that a Commit-
tee appointed to examine the economies
and operational feasibllity of setting up an
organisation to provide river services in
Assam has submitted its report;

(b) if so, the main findings of the
Committee; and

(c) the recommendations which have
been accopted by Government ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V.K.R.V. RAO) :
(s) Yes Sir. However, tho member on the
Study Group, representing the Ministry of

- Raliways has sent a note of dissent.

(b) The main findings of the Study
QGroup are as follows (—

(1) It will be shortsighted and prejudi-
cial to aatlonal interest to allow the river
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services to be extinguished merely because
railways and road transport can cope with
the traffic currently offering or that is enti-
cipated during the next few years. There
is scope for the development of all modes
of transport in Assam and water transport
constitutes a service essential for the
State.

(2) The Central Inland Water Trans-

port Corporation may get the following
. traffic : —

(a) Al goods moving to river stations

on Assam Governmen) account,

(b) Cement from Assam Cements
Ltd.,

(c) Steel from M/s. Hindustan Steel
L.,

(d) Fertilisers from the Fertiliser Cor-
poration of India, and

(¢) Crude oil from the Oil & Natural
Gas Commission.

Though the traffic potential appears to
be considerable, the aggregate carrying
capacity of the Corporation's fleet and its
present efficiency may not permit transport
of more than a fraction of the traffic assu-
ming optimum conditions of operation.
The Corporation may be able to secure and
cope with an annual traffic of 4,00,000
tonnes.

(3) The annuval running costs of 12
steamers and 36 flats, which are suitable
for the operations have been estimated at
about Rs. 1 crore, whereas the earning
therefrom would come to about Rs. 80
lakhs, thus resulting in a deficit of Rs.
20 lakhs. The Corporation should, there-
fore, be granted relief from the Assam
Carriage of Goods Tax, interest payable
to the Government of India and that the
Railways should share the transhipment
Ccosts.

(4) The Government of India should
‘agree to a moratorium on the interest pay-
able by the Corporation on the liablilities
it has taken over from the Rivers Steam
Navigation Company, if these liabilities
cannot altogether be written off.

(5) The fieet of the Central Inland
Water Transport Corporation should be
modernised eo that operational economies
are effected. A floet of six oew Diesel
Tugs of 500 H, P. ecach, will be adeguate
to meet the traffic anticipated during the
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next five years. Two coal-fired steamers
should be replaced by one tug each year,
startitg from 1969-70 The pace of repla-
cement can be accelerated during the
following two years by adding two tugs
cach year, if the tempo of traffic also
registers a significant improvement.

(6) It is not advisable to form another
independent Company now for running
the Assam River services which cannot
sustain themselves in isolation, cut away
from the main stream of the Central Inland
Water Transport Corporation’s activities.

() No one form of transport should
be allowed to have a monopoly at the
expense of the other and the national
policy should be to make the maximum
use of the intrinsic advantage of each.
Since further, there are public sector
undertakings in river as well as road
transport in Assam, dovetailing of the
different modes of transport should be
easler and more effective now than every
before, and the common object should be
to render a collective service which would
be an example in coordination to the rest
of the country.

(8) For purposes of rendering integrated
‘door-stop services by the Railways, they
should use the trucks of the Central Road
Transport Corporatlon and/or the Craft of
the Central Inland Water Transport Corpo-
ration in Assam and at Calcutta. For this
purpose the Railways should enter into
suitable mutually acceptable arrangements
with the Central Inland Water Transport
Corporation and the Central Road Trans-
port Corporation without losing their
share in the movement.

(9) The performance of the river ser-
vices would depend, to a great extent, on
the development of following facilities in
the state : —

(a) port facilities at Jogigopa.

(b) construction of a floating dry-

dock.

(c) setting up of a good marine work-
shop with the essential machinery
and equipment for repairing
inland wvessels and undertaking
structural and general engineering
work to utllise its surplus capa-
city, if any,

(d) acquisition of a floating crane
and also shore crane for loading
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and unloading of heavy cargo at
Jogigopa, Pandu and Neamati,
and

(e) improvement of road approaches
at all the principal ghats.

(10) Government should extead the
necessary financisl assistance to the Cent-
ral Inland Water Transport Corporation to
build either a floating dry-dock or a slip
way as soon us possible in Assam.

(11) All the vessels of the State and
the Central Governments in Assam should
be dry-docked and repaired by the Central
Inland  Water Transport Corporation
Limited, since the facilities so created
would be wasted if not fully utilised.

(12) The Government of Assam should
transfer the responsibility for all ferries
which involve heavy traffic to the Central
Inland Water Transport Corporation at the
earlist.

(13) The following works should be
undertaken to deal with shoaling and
other operational problems : —

(a) bundaling systematically and on a

large scale,

(b) bottom-panelling, wherever feasi-

ble and financially justifiable, and

(c) surveys in greater detail, to locate,

maintain and develop navigable
channels and also closely watch
the behaviour of the river for
suitable corrective or preventive
action, wherever necessary.

(14) The entire expenditure incurred
by the Central Inland Water Transport
Ceorporation on river training, conservancy
and also shifting the ghats from time to
time by reason of river action should be
fully borne by the Government.

(15) The liability for shifting the
railway lines at Necamati and Jogigopa
should be acoepted by the Railways full.

The report of the Study Greup, along
with the note of dissent js under examina-
tion.
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